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A copy ofthe ORDER datedm fIt.. _  ̂« • . .Ibunal in tl,c !lhovc 
.

Afyi/icam (s)

s  - 7 ' / .
.............Respondent (s)

1 r°‘ nccessaiy action
• passed by the Hon’b/e

Ck .

^emioncdcaseis/brwalxicd flcrewi();
3 .5 .2 0 0 6  " '  -----------------

None fo r  th e a p p lica n t.
Shri P . Shankar an .fort th e resp on d en ts.
This contempt p e t i t io n  has been f i l e d  

for a lle g e d  non-com p lian ce.of th e or&er ' .  
and d ir e c t io n  dated 29th September, 20.’05v ’
in  OA 6 2 /2005 . The Tribunal has allow-;istrar(J) 
ed the OA and s e t  a sid e  the term ination  
order w ith fu rth er d ir e c t io n  to  th e  
respondents :to r e in s ta t e  the a p p lica n t  
w ith in  a p er iod  o f  one month from the date  
o f  r e c e ip t  o f  copy o f  ZXZsxaxmx the order ' 
w ithout backwageg, , ,

The respondents haai- f i l e d  a M isc.
A p p lication ;N o. 242/2006 and subm its th a t  
th e'resp on d en ts have already com plied ‘the 
order and d ir e c t io n  p assed  in  the a fo resa ­
id  OA.. They: have is su e d  an order dated  
3 1 .1 .2 0 0 6  c a n c e llin g  the order o f  term i­
n ation  and accord in g ly  the a p p lica n t has . 
been r e in s ta te d  and jo in ed  the duty on

'8 .2 .2 0 0 6  (Annexure R -2 ). No reply has given
baen/XKKKHXKMXXJjK by the a p p lica n t to  the 
avermenihs made by the reopondanto in  th io  
MA as XJ4K none i s  p resen t, for the a p p li­
c a n t. Even on 4 .4 .2 0 0 6  and 1 .5 .2 0 0 6  
none appeared on b eh a lf  o f  the a p p lica n t.
I t  'appears; th a t XKK s in c e  the order has 

'a lready been com plied w ith  by the  
resp on d en ts, the a p p lica n t has l o s t  i n t e -  ' 
r e s t  in  p ro secu tin g  th is  contempt gsjodxasi 
p e t i t io n  fu r th e r .

We are s a t i s f i e d  th a t the respon­
d ents hove com plied^the order and

• Contd. . , ,



direction given by this Tribunal in the j ^
aforesaid Oa  and no case for contempt survives. j 

Accordinglythe contempt petition is .
dismissed# after going through the reply XXXSS4 j 
submitted by the respondents in MA No. 242/06* j
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